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MOTION FOR ELECTION TO THE COMMITTEE ON OFFICIAL LANGUAGE

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): Sir, I move the following Motion:-

“That in pursuance of sub-section (2) of Section 4 of the Official Languages Act,
1963 (19 of 1963), this House do proceed to elect, in accordance with the system
of proportional representation by means of the single transferable vote, six Members
from amongst the Members of the House, to be members of the Committee on

Official Language.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE CENTRAL ADVISORY COMMITTEE
FOR THE NATIONAL CADET CORPS

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS
AND THE MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Sir, I move the
following Motion:-

“That in pursuance of clause (i) of sub-section (1) read with sub-section (1A) of
Section 12 of the National Cadet Corps Act, 1948 (XXXI of 1948), this House
do proceed to elect, in such manner as the Chairman may direct, one Member
from amongst the Members of the House, to be a member of the Central Advisory
Committee for the National Cadet Corps.”

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Motion for Election to the Coconut Development

Board, Kochi. Hon. Minister not present.

CALLING ATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE

Pollution on sea beaches in Goa caused by tar balls
formed due to discharge from sea vessels

SHRI SHANTARAM NAIK (Goa): Sir, I beg to call the attention of the Minister
of Environment, Forests and Climate Change to the pollution on sea beaches in Goa

caused by tar balls formed due to discharge from sea vessels.
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THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION
AND BROADCASTING; THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT, FORESTS AND CLIMATE CHANGE AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRAKASH
JAVADEKAR): Sir, all type of oil spill at sea undergo a process of weathering, which
includes evaporation, oxidation, dissolution, dispersion, spreading and emulsification
over a period of time, based on factors such as wind, current, sea temperature and wave
energy. The tar balls are the remnants of oily substances that are dispersed naturally into
the sea through wave action over a long period of time, and eventually get deposited
at the seabed.

The matter of tar ball deposition along beaches in Goa came up before the Hon’ble
High Court of Bombay at Goa in Writ Petition No. 376 of 2003. The Court directed the
Director-General of Shipping to conduct acrial and surface reconnaissance and to use the
method of testing the origin of oil slicks or discharge oil and matching it with the use
of Hydrocarbons Finger Printing Methods along with other modern scientific methods
of detection of oil pollution at Sea and Inland Waterways for better enforcement of the
provisions of the Merchant Shipping Act, 1958.

Further, the Department of Tourism, Government of Goa and other concerned local
authorities, that is, Coastal Panchayats and Municipalitics have been directed by the
Hon’ble High Court in the said Writ Petition to regularly remove tar balls and oil residues
from the beaches and maintain cleanliness of the beaches. The Department of Tourism,
Government of Goa, has made arrangements to collect the tar balls from the beaches
and the Goa State Pollution Control Board has prepared an oil spill contingency plan.

The National Environment Engineering Research Institute (NEERI), Nagpur, carried
out a study on behalf of the Director-General of Shipping and submitted a report to the
Hon’ble High Court. The findings of the NEERI were inconclusive since, according to
them, the source of these tar balls could be oil-exploration activities from offshore-oil
installations near Mumbai, a natural phenomenon from the sea-bed or from sea-going
vessels passing through that area.

The Goa State Pollution Control Board has been directed by the Hon’ble High
Court to monitor onshore facilitiecs of Mormugao Port Trust, Indian Oil Corporation
and Hindustan Petroleum Corporation Ltd. The Goa State Pollution Control Board is
monitoring these facilities under the consent mechanism of the Water (Prevention and
Control of Pollution) Act.

Coast Guards, ships and aircrafts are regularly deployed for surveillance and
monitoring of the maritime zones of India, including EEZ off the coast of Goa. No oil
spill has been found by the Coast Guard Ships and aircraft on EEZ surveillance off the
West Coast of India, including off Goa Coast.
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Sea water samples off the coast of Goa are periodically collected by the Coast

Guard ships and handed over to the National Institute of Oceanography (NIO), Goa. The
NIO undertakes analysis of the water samples so as to determine their likely sources

and causes.

In 1973, International Maritime Organization (IMO) adopted the International
Convention for the prevention of pollution from Ships, now known universally as
MARPOL, which has been subsequently amended by various Protocols. Under the
Convention, a ship is required to hold a certificate in accordance with provisions of the
regulations. Any inspection of this certificate shall be limited to verifying that there is on
board a valid certificate, unless there are clear grounds for believing that the condition
of the ship or its equipment does not correspond substantially with the particulars of
this certificate. Also a ship, when in a port or an offshore terminal of another Party, is
subject to inspection by officers duly authorized by such Party concerning operational
requirements, where there are clear grounds for believing that the Master or Crew are
not familiar with essential shipboard procedures relating to the prevention of pollution
by oil. The provisions of IMO Convention are incorporated in the Merchant Shipping
Act, 1958 administered by the Directorate General of Shipping.

The overall responsibility for taking measures for preserving and protecting the
marine environment and to prevent and control marine pollution lies with the Coast
Guard. The checks by the Directorate General of Shipping, of course, help in deterring
the pollution of the marine environment.

SHRI SHANTARAM NAIK: Sir, environment laws are enacted in many countries
in the world, and hardly will there be any country which does not have environmental
laws for enforcement of environmental aspects. Now NGOs also are doing a fine job
in this field. But all NGOs are not necessarily doing purely environmental things in
the interests of the country. Some NGOs play a different role which can be considered
as anti-national. We have got some examples in South where an NGO was seen to be
collecting a lot of funds from foreign countries for the purpose of destroying, in the
sense, scuttling our nuclear project. They, otherwise, hold seminars, take legislators into
confidence. So, by and large, I would like to say, they do play an important role as far
as environment is concerned. But, nevertheless, a watch has to be kept on these NGOs,
about their activities, about their foreign funds, etc. This is ancillary. The hon. Minister
has also said that this is nuisance. I am not involved in blame-gaming but various
agencies are involved and therefore, it creates problems. Various agencies are involved
whether it is Pollution Board, Environment Ministry, Shipping Ministry, Coast Guard
and Navy. How many agencies are involved in this matter, one does not know and I
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really don’t know whom to hold responsible for this. But the fact remains that passing
vessels go and clean their vessels and as a result oil gets spilled and it gets deposited
somewhere in between and tar balls are created, and when the monsoon starts those tar
balls destroy the beaches right from Kerala to Goa and one will see a horrible situation.
You will see black coasts throughout the country where no tourist will venture to see
it. If they come for the first time and if they see the sea beaches, they will say, ‘Are
these the beaches that we have come to see?” Therefore, something has to be done.
The question is, as far as Goa is concerned, I can mention Kallangur, Colva, Benaulim
beaches where these horrible things are seen. Goa is an international tourist destination.
If the image of Goa’s tourist destination has to be kept intact, then all agencies have
to do work for the purpose of maintaining it. I am surprised, neither NEERI nor NIO
nor any agency which we have engaged so far are detecting the exact cause, whether
it is a passing ship, whether there is something in the oil fields or where this offence
takes place. It may take place at various places. But Navy and Coast Guard also have
not been able to locate. They have been given the duty, they can intercept ships and
check their certificates. When they go and empty their vessels, can’t the Navy and Coast
Guard see it? If Coast Guard and Navy cannot watch this, how will they defend us? If
any ship, which will otherwise involve in some sort of anti-security measures, comes
and does such things, how will we know? Therefore, it is the duty of Indian Coastal
Guard and Indian Navy also to keep on these coastal areas a watchful eye throughout
the year. Secondly, National Institute of Oceanography (NIO) studies show that tanks of
South-Eastern crude oil get their vessels cleaned in the coast of India. Why do they do
it? It is because they have come to know that our laws or rather Government of India
does not take serious note of such pollution. Therefore, wherever they may be going
for the purpose of business, they empty their oil off coast of India and particularly
Goa. Therefore, it is this aspect which has to be seen. They have also found that oil
exploration at Mumbai has nothing to do with this.

Another aspect is this. We have got the Project Seabird at Karwar. Some people
are saying that ships come there and involve in this kind of a thing. But, there is no
concrete evidence as regards to this. Sir, it is Seabird Project or vessels going 20 kms.
off Goa are responsible. If not, who is responsible for this? If you have not been able
to locate this for the last 15-20 years, it is a very dangerous thing.

Thirdly, a study has shown that not only Indian coasts are affected, but even the
Antarctica shores are affected by tar balls. Therefore, the magnitude of this problem
can be seen from the space that these vessels cover. So, there is a problem which the
world community has to recognize. Now, you will be attending various conferences on
environment. You have to take up this issue in those conferences very strongly and tell
them that they have to implement the Convention on Marine Pollution. Sir, as many as
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152 countries, where 99 per cent tonnage is handled, are signatories to the MARPOL.
Therefore, there must be a total unanimity in implementing it. I don’t know why these
nations take this issue lightly.

As you have rightly mentioned, there are various protocols amended which have
also covered garbage, sewage and engine exhaust fumes. So, all kinds of pollutions are
covered. Hence, international bodies have to take up these as well. If ships are caught
while doing an offence, I think, our criminal law should come into force. I don’t know
to what extent i.e., jurisdiction our laws can be enforced. But, it can be examined. Our
criminal law is very stringent. Therefore, if Navy or Coast Guard or any other authority is
able to find that captain of a particular ship does not carry certificate which is mandatorily
required to be carried, then such persons have to be arrested, he must be booked and
appropriate legal procedure is to be followed. Now, this also affects sea catch, because
life in coastal arcas, including Goa, depends upon the sea catch of the season. If tar
balls continue to get deposited in the coastal areas, sea catch will also affect; now, it is
already being affected. Sir, it is not known so far how far it is dangerous, chemically.
But, it does affect sea catch.

Another sensitive question is: Why is this happening? Is somebody or some country
interested in destroying tourism of this country? Is somebody interested in playing tricks
so that tourists are diverted elsewhere and they should get business? Otherwise, why,
deliberately, certain ships should get their vessels emptied only off the Indian coast?
That has to be seen. We get almost like 2.5 million tourists per year now -- it is the
double the number of what we used to get ten years back. But, I am surprised that the
National Geographic magazine remarked that beaches in Goa are the worst. I have never
heard such a remark from any tourist even! But how an international magazine can say
that our beaches are the worst? I am just taking a clue from this. If this is the situation,
then there must be a conspiracy angle and it must be looked into.

You may recollect that the Environment Protection Act, 1986 is one of the best
legislations enacted during Shri Rajiv Gandhi’s time. There were 33 legislations enacted
by him. I have got a list of them. The Environment Protection Act, 1986 is one of them.
It has done a great service to the nation. I appeal to you to implement it forcibly and
it calls for a genuine intervention. Thank you.
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MR. DEPUTY CHAIRMAN: Shri Husain Dalwai, please put only questions.
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MR. DEPUTY CHAIRMAN: Prof. Saif-ud-Din Soz, put your question.

PROF. SAIF-UD-DIN SOZ (Jamnu and Kashmir): I will speak, Mr. Deputy
Chairman, very briefly. I want to give notice on the comprehensive question of climate
change and this House should consider that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not on climate change. ...(Interruptions)...

PROF. SAIF-UD-DIN SOZ: It is a very big question. ...(Interruptions)... 1 do not
know why Shantaramji has confined it to Goa. I want to tell this House that I am very
much satisfied that perhaps Mr. Javadekar is the right choice for that Ministry. I have
yet to congratulate him personally. Some of the Ministers I have known for a long time.
It will take time. But this time I want to express that there is a fear lurking in my mind
that this Government under Modiji is more interested in development. They never talk
of sustainable development.

MR. DEPUTY CHAIRMAN: Sozji, come to the point.

PROF. SAIF-UD-DIN SOZ: Kindly listen to me. ...(/nterruptions)... 1 wanted to
tell about it to the House. ...(Interruptions)... 1 cannot say that I am an expert, but I
know this subject.

MR. DEPUTY CHAIRMAN: You confine yourself only to this subject.

...(Interruptions)...

PROF. SAIF-UD-DIN SOZ: Kindly listen to me for two-three minutes. I won’t take
more time. ...(Interruptions)... On the question of climate change, India has rubbed its
shoulders with most powerful people in the world. We have been in the forefront on
the question of climate change. It cannot be diluted.

MR. DEPUTY CHAIRMAN: This is on a particular subject. ...(Interruptions)...
You talk on that. ...(Interruptions).. This is a Calling Attention. ...(Interruptions)... You
cannot use this opportunity to make a lecture. ...(Interruptions)...

PROF. SAIF-UD-DIN SOZ: I want to tell Mr. Javadekar that the question of
sustainable development. ...(Interruptions)... When he replies, he must talk of sustainable
development.

MR. DEPUTY CHAIRMAN: This is unfair. ...(Inferruptions)... No, no, 1 cannot
allow. ...(Interruptions)... It is not allowed. ...(Interruptions)... Calling Attention cannot
be used for making a lecture. You have to confine yourself to the subject. You know
the rules.
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PROF. SAIF-UD-DIN SOZ: This Government is not talking about sustainable
development. That is what Mr. Javadekar has to answer....(Interruptions)... I would have

made in these two-three minutes some points.

MR. DEPUTY CHAIRMAN: You were talking about something else, not about this
subject. ...(Interruptions)... There are certain rules. ...(Interruptions)... I cannot violate

the rules. ...(Interruptions)..

PROF. SAIF-UD-DIN SOZ: Sustainable development is very important for this
nation. ...(Interruptions)... This is as important as development. ...(Interruptions)... This
Government is diluting this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You give notice for that. ...(Interruptions)... Why do
you want to use this opportunity for that? You know the rules. ...(Interruptions)... If 1
allow you, I will have to allow everybody to make a lecture here.

PROF. SAIF-UD-DIN SOZ: I want to know from Mr. Javadekar whether this
Government is interested in sustainable development. Thank you.
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SHRI CHUNIBHAI KANJIBHAI GOHEL (Gujrat): Sir, I come from the fishermen
community. My party has nominated me as a Rajya Sabha Member. I am thankful to

you as well my party too.
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SHRI TAPAN KUMAR SEN (West Bengal): Sir, I think, we will be discussing on
the issue of environment protection and climate change later on. It is specific issues.
Technicalities are invalid in that. Particularly, the tar ball problem. Hon. Minister’s
clarification says that various studies indicate the offshore exploration activities, the
movement of ships and the manner in which they are disposing of their waste are related
to this specific thing. If the tar ball menace is to be arrested, we have to concentrate
specifically on that area and take concrete measures to arrest them. Several authorities
are involved in it—the Director-General of shipping, the Coast Guard, etc. We have
already given a general framework of the international Maritime Convention. There are
technologies, there are also norms of behavior by the shipping companies in the matter
of disposal of wastes, what pressure has to be exerted at a particular depth so that it does
not pollute the overall surface and the seabed. But those norms are a bit costly. Most
of the companies that are operating, cither companies or particularly the ships carrying
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chemicals and other hazardous items, are not following that, just to economise on cost.
I think, in that area, some monitoring and policing is required. There are authoritics
for that. My only suggestion or question, you may say, to the hon. Minister is that
this issue needs to be addressed specifically. General cleaning of beach is an overall
bigger job that can be addressed, but, here, I think these things have to be stressed. is
a menacing aspect of the pollution. There are four menacing aspects of the pollution.
These technical requirements are to be followed by the user of the sea surface, either
shipping companies or other agencies. That needs to be closely monitored. There must
be an overall coordinating mechanism of the agencies which are doing that. ...(7ime-
bell-rings)... 1 would like to know whether the hon. Minister will look into that.

MR. DEPUTY CHAIRMAN: Now, Mr. Minister please.
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H gAiaRor e &1 g, A I A1 bR e | gH Sl SR J4i oY BeAl ¥, 99
29 9gd ANfdael S ok gt Yf¥dT B M i ST IW | So, we have a balanced

sustainable development goal and we have a balanced sustainable development approach.
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MR. DEPUTY CHAIRMAN: Okey. Now, the House is adjourned to meet at
2.00 p.m.

The House then adjourned for lunch at forty minutes past twelve of the clock.

The House re-assembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

THE BUDGET (RAILWAYS), 2014-15

MR. DEPUTY CHAIRMAN: The Budget (Railway), 2014-15; Shri D.V. Sadananda
Gowda.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, Sir ...(Interruption)... Sir, please

listen to me ...(Interruption)...

T Transliteration in Urdu Script.



